T UTTAR PRADESH POLLUTION CONTROL BOARD
oo

Ref. Notl2166. Y /C-6,/5a-792/ 0.A. No.429/2023 /2023 Dated 2118 "+

To,

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001

Sub: Regarding submission of Joint Committee Report along with Action Taken on
behalf of UPPCB in compliance of the order dated 01.08.2023 in OA no.
429/2023 In the matter of Avinash Kumar Singh Vs. State of Uttar Pradesh.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
01.08.2023 in OA no. 429/2023 In the matter of Avinash Kumar Singh Vs. State of
Uttar Pradesh. The Joint Committee Report along with Action Taken on behalf of
UPPCB is enclosed herewith for your kind perusal and further necessary action.

Sincerely Yours,
Enclosures: As above

(Dr. Ram Karan)
Chief Environment Officer
(Circle-6)
Copy to: Following for information and further necessary action.
Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida,

District-GB Nagar, 201301, @/

Chief Envirohment Officer
(Circle-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppeb.com
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Action Taken Report on behalf of UPPCB in_compliance to the order dated
01.08.2023 passed by Hon’ble NGT, New Delhi in O. A. No. 429 of 2023 in the matter
of Avinash Kumar Singh Vs. State of Uttar Pradesh: -

Hon’ble NGT, New Delhi vide its order dated 01.08.2023 in O. A. No. 429 of 2023
in the matter of Avinash Kumar Singh Vs. State of Uttar Pradesh has passed the following
directions:

“.....d. In view of the averments made in the application, we consider it appropriate
that a Joint Committee be constituted to verify the factual position and take appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh
Pollution Control Board (UPPCB), Divisional Railway Manager (DRM), Northern Railway and
District Magistrate (DM), Deoria and direct the same to meet within one week, undertake visits
to the site, look into the grievances of the applicant and verify the factual position and take
appropriate remedial action by following due course of law. The Committee may also refer to
order dated 16.03.2021 passed by this Tribunal in O.A. No. 989/2018. regarding remedial action
against air pollution caused due to loading and unloading at Railway Godown at Faizabad,
Uttar Pradesh and such activities requiring CTO.UPPCB will be the nodal agency for coordination
and compliance.

5. Factual and Action taken Report may be submitted within one month by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF. .....”"

That with most respectfully in pursuance to the order dated 01.08.2023 the Action
Taken Report is as under:

1.  The Joint Committee has inspected the Railway Goods Siding, Deoria Sadar, Deoria,
U. P. on 06.10.2023. Join Committee inspection report is enclosed herewith and
marked as Annexure no-1,

2. On the bases of findings of the Joint Committee Report, a show cause notice under
section 31A of the Air (Prevention and Control of Pollution) Act, 1981 has been also
issued vide UPPCB letter dated 09.10.2023 against the Railway Goods Siding,
Deoria Sadar, Deoria which is enclosed herewith and marked as Annexure no-2.

Therefore, the Action Taken Report on behalf of the UPPCB is being filed for the
kind perusal and consideration of this Hon’ble Tribunal, New Delhi.

Place: Lucknow Your’s Sincerely,

Date :09.10.2023

~

(Dr. Ram Karan)
Chief Environmental Officer (Circle-6)
Uttar Pradesh Pollution Control Board,
Lucknow
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Joint Inspection Report Annexure No-1
of

in the matter of
O.A. No. 429/2023 Avinash Kumar Singh Vs State of Uttar Pradesh.

Background

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 01 August 2023 in
the matter of O.A. No. 429/2023 Avinash Kumar Singh Vs State of Uttar Pradesh to look into
grievances of the applicant, Associate the applicant and the preventative of the concerned project
proponent and verify the factual position and take appropriate remedial action. Relevant para of Hon'ble
NGT order is as under-

e Y 4. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Control Board
(UPPCB), Divisional Railway Manager (DRM), Northern Railway and District Magistrate (DM), Deoria
and direct the same to meet within one week, undertake visits to the site, look into the grievances of the
applicant and venify the factual position and take appropriate remedial action by following due course of
law. The Committee may also refer to order dated 16.03.2021 passed by this Tribunal in O.A. No.
989/2018. regarding remedial action against air pollution caused due to loading and unloading at
Railway Godown at Faizabad, Uttar Pradesh and such activities requiring CTO.UPPCB will be the nodal
agency for coordination and compliance.

5. Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.

6. List for further consideration on 11.10.2023.”

Copy of the reference NGT order is annexed as annexure no. A.

In compliance of the above Hon’ble NGT order for joint inspection of alleged Cement Godon
Railway Station, Dcoria, District Magistrate, Dcoria has Nominated A.D.M. (E) as a committee member
and Member Secretary, U.P. Pollution Control Board, Lucknow has Nominated Anil Kumar Sharma,
Regional Officer, U.P. Pollution Control Board, Gorakhpur by vide letter no. H. 99066/C-6/Sa-792/0.A.
No. 429/2023, dated 09.08.2023 for joint inspection. Copy of the letter annexed as annexure no. B.
Divisional Commercial Manager north East Railway has nominated to Sri Prashant Kumar, A.C.M. as a
committee member. This is kind information that as per the Hon"ble order dated 01.08.2023 from DRM,
Lucnow Joint Committee Member has been mentioned but the information received from the Railway
Department, Deoria Sadar, Railway Siding Station is under the jurisdiction of the DRM, Varanasi.
Hence Joint Committee Member has been nominated by DRM, N.E.R., Varanasi Division.

In Compliance of the above said order the above alleged railway goods siding site has jointly
visited on 06.10.2023 in presence of Complainant Shri Avinash Kumar Singh.

Salient observation and recommendation based on site inspection and available records are as
under,

I.  That the O.A. No. 429/2023 is related to pollution at and around Railway Goods Siding, Deoria. In
the course of loading and unloading of Cement, I'ertilizers Grains and other bagged compound, it
is on trucks from Railway Wagon which causes air pollution and ultimately causing respiratory
problems to the habitants of nearby residential arca mainly Ram Gulam Tola, Distt- Deoria which
1s situated after the Northern Boundary Wall of Railway Goods Siding, Deoria.

That the Railway Goods Siding No. 6 & 7 is situated in the South Direction and North Direction of
Garudpar Colony, Near Dcoria Sader Railway Station. At a distance of approximately 05-06
meters. Railway Siding No. 07 is nearest to the Garudpar Colony. Any shed has not been made by
Railway Loading and Unloading of Cement, Fertilizers Grains and other bagged compound. For
the movement of trucks pucca road/floor has been made by Railways towards Railway Siding
N0.06 & 07. Garudpar Colony is a nearest residential colony from Railway Siding no. 07. Mohalla
Ram Gulam Tola is situated from Railway Siding no. 07 is approximately 50 to 60 meters.

3

O A No4292023, Avinash Kumar SinghVs State of Uttar Pradesh é% %‘BW
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/ 3.  As per the information provided by the Rail Department of Deoria Railway Siding, average 48

/ 14 _ :

rakes has been received at above said Railway Siding in the year of 2022/2023. Photograph of the
details enclosed as annexure no. 01. Approximately 90 to 100 trucks are required for loading and
unloading of per Rake Goods. Hence vehicular congation are found near the Railway Siding No.
06 & 07. Photograph enclosed as annexure no 02,

4.  That the during inspection it was found that height of Southern Boundary Wall has been
maintained approximately 06 feet from ground level towards Garudpar Colony. But 02 & 03 story
houses situated/developed near the railway siding no. 06 & 07. Photograph enclosed as annexure
no. 03,

5. That the no plantation has been made/developed along the Southern Boundary Wall of Railway
Goods Siding no 06 & 07. Photograph annexed as annexure no.04.

6.  That the any permanent arrangement has not been made for sprinkling of water on floor/road of
Railway Goods Siding No. 06 & 07 used for loading/unloading and transportation of railway
assigned goods. Only temporary water sprinkling through water tanker is done by Railway.

7. That the any Covered/Open shed has not been made by Railways for Railway Siding No. 06 & 07
and No any storage godowns made near Railway Siding No. 06 & 07.

8.  That the arrangement made by Railways for control of air pollution at Railway Goods Siding,
Deoria is not sufficient for controlling the air pollution arising due to loading and unloading of
commodities and movement of vehicles. For control of fugitive emission from loading and
unloading of commodities covered shed with central ducting system equipped with bag filter and a
stack of suitable height is required. Fugitive emission escaped from the said air pollution control
arrangement may be mitigated from permanent sprinkling arrangement which shall be installed
near the boundary wall located towards Garudpar Colony Siding in no. 06 & 07.

9. That the ambient air quality near Railway Goods Siding Office situated at siding No. 06 which was
using for loading/unloading of cement, at the time of inspection was monitored by Regional
Office, UPPCB, Gorakhpur on dated 06.10.2023 As per monitoring report value of R.S.P.M. was
found 174 microgram/m3 which is beyond the stipulated Norms. The above concentration of the
R.S.P.M found at Siding No. 06 & 07 may be much more in dry or hot weathers, because before
02 days of the above ambient monitoring date, raining was occurred/happened in Deoria City.
Copy of ambient air monitoring report dated. 06.10.2023 is annexed as annexure no.0s.

10.  During the inspection loading/unloading work o! cement and fertilizer in trucks from rakes are
found under process. Due to that dust emission from loading/unloading of goods and movement of
the trucks or found at the Siding No. 06 & 07. Photograph enclosed as annexure no. 06.

11.  That the ambient air quality at Ram Gulam Tola which is Residential arca of the complainant Sri
Avinash Kumar Singh was also try to monitored but due to failure of electrical supply from Hydle
Department, monitoring work has not be possible 1o done at the time of Joint Inspection.

12.  That the as per office records of U.P.P.CB., Gorakhpur Railways Goods Siding, Dcoria has applied
for obtaining consent to operate under scction 21/22 of Air (Prevention of Control of Pollution),
Act 1981 and its amendments and under section 25/26 of Water (Prevention of Control of
Pollution), Act 1974 and its amendments, a conditional consent order has been issued by vide letter
no. 183183/UPPCB/ Gorakhpur (UPPCBRO)/CTO/Both/Deoria/2023, dated 27.04.2023 valid up
to 31.12.2027.Copy of the Consent order is enclosed as annexure no 7.

13.  As per the above inspection it is clear that Railway Siding (Goodshed) Deoria has found partially
complying the condition of the above CTO issucd by the U.P.P.C.B., Gorakhpur dated 27.04.2023.
Keeping the above facts, a notice letter has been sent to Railway Siding Deoria for compliance of
the conditions imposed in the consent issued dated 27.07.2023. Copy of the notice ‘letter is
enclosed as annexure no. 8. |

14.  As per the information provided by Joint Commitiee Member Sri Prashant Kumar, ACM, Varanasi
Divisions, Railway has proposed one more an alternate goodshed siding at Ahilyapur situated
approximately 06 kilometer away from the present Railway Siding Dcoria which will reduce the

load of the Deoria Goodshed. Copy of the proposal sent to the railway board is enclosed as
annexure no.9

%
W ! AY
O.A. No4292023, Avinash Kumar SinghVs State of Uttar Pradesh. Pagc 2 of }i
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The above Joint Inspection Report along with all annexure and photograph is being

submitted for kind perusal and further necessary action please.

Sr.No. | Committee Member Signature
(Gaurav Kumar Srivastav) @ .
I A.DM. (E)
Distt- Deoria /
(Anil Kumar Sharma)
Regional Officer,
2 U.P.P.C.B,, ,o\olog‘b
Gorakhpur o7
(Prashant Kumar) 2
Assistant Commercial Managar \ﬂ\'lc?
3 | North Estern Railway, Varanasi AN
i o ()
Division Ml‘”\

O A No43272023, Radhey Shyam Schara Vs State of Uttar Pradesh.

Page 3 of 3
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 429/2023

Avinash Kumar Singh Applicant
Versus

State of Uttar Pradesh v rRespondent
Date of hearing: 01.08.2023

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMDBER
s

Application Is repgistered hased on_a letter petition received by Post

. .

ORDER

1. The Applicant, Avinash Kumar Singh Secrctary of Kanoon Peedit
Nyay Manch Camp office at Ram Gu!nrr: Tola District Deoria, Uttar
Pradesh has sent present lctter petition, which has been treated and
repistered as Original Application, complaining about waler, air and noise
pollution caused by loading and unloading of clinker at Railway Goods

L]
Yard situated near Deoria Sadar Railway Station.

2.  The Applicant has submitted that the above said Railway Gaods
Yard is now surrounded by thickly pepulated area and Medical College,
District Hospital, Primary School and Intermediate Colleges arc situated
within the radius of 2-3 kms from the Railway Goods Yard. Thousands
of tons of cement, chemical fertilizers, grains and other gnods are loaded
and unloaded every day at the above said Railway Goods Yard. Severe air
pollution caused during loading and unl;ading thercofl poses serious

health hazards to patients, students, daily commuters travelling through

the above said railway station and the residents of the area. The
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' ] ay be shifted
Applicant has prayed that Railway Goods Yard at Deana ma}

; 4 5 kms
to Ahilyapur Railway Station situated at the distance of about

where such Railway Goods Yard is already proposecd.

3. Prima facie, the averments m::_d-: in the application rase questions
relating to environment arising out of the implementation of the
enactments specified in Schedule | to the National Green Tribunal Act,
2010.

-

9. In view of the averments meade in the ﬂFF“‘-'“““"' we consider

appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of Uttar Pradesh Pollution Control Board
(UPPCB), Divisional Railway Manager (DRM), Northern Railway and
District Magistrate (DM), Deoria and direct the same to meet within one

week, undertake visits to the site, look into the grievances of the

applicant and verify the factual pesition and take appropriate remedial

action by following due course of law. The Committee may also refer to

order dated 16.03.2021 passed by this Tribunal in 0.A. No. 989/2018

regarding remedial action against air pollution caused due to loading and

i &
unloading at Railway Godown at Faizabad, Uttar Pradesh and such

activities requiring CTO.UPPCB will be the nodal agency for coordination

and compliance,

> Factual and Action taken Report may be

submitted within one
month by e-mail at iudicial-ngu:?gm*.in preferably in

the form of
scarchable PDF/OCR Supported PDF

and not in the form of lmage PDF,

6. ~ List for further consideratioh on 11.10.2023. I
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l. A copy of this arder, alonp with o copy of the application and

documents attached with the same, be forwarded to the UDPPCH, DIRM,
DRM, Northern Railway and DM, Deoria by e-mail for requisite

complinnce.

Arun Kumar Tyagr, JM

Dr. A. Senthil Vel, EM
Aupust 01, 2023
Original Application No, 420/2023
AG

in
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Annexure No. 1
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Latitude: 26.50632
Longitude: 83, 783954
Elevation: 102.049m
Accuracy: 84 m

« Time: 06-10-202311:59
Note: Railway station Deoria
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Annexure No.3 &4

Latitude: 26.501803 | ' Z
fLongitude: 83.790655 _ ~
‘Elevation: 97.6x4 m ) -
(Accuracy:7.9m aF ‘ . :

‘Time: 06-10-2023 12:21 :
Powered by NoteCam -~

Note: Railway station Deoria AN < ~—= el
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Gram: Parayavaran
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Phone: 2272937

Regional Office
P.Pollution Control Board

Mahadev Jharkhandi, Avas Vikas Colony

Kunraghat, Gorakhpur.

AMBIENT AIR_ QUALITY MONITORING REPORT

Name and address of the Industry

Sample collected by

Date of monitoring
Location of sampling point

OBSERVATIONS:

Weather condition

Wind direction

Average relative humidity (%)
Average ambient temperature (°C)
Time of sampling started (hrs.)

Time of sampling completed (hrs.)
Total sampling time (minutes)
Average sampling rate for SPM (m*/min)
Average sampling rate for Gas (LPM)
Total volume of air sampled (m3)

RESULTS
Concentration of pollutants in ug/m®
Particulate Matter (PMy)
o
U?\‘ 240723

M/S Purvottar Railway, Deoria Junction,
Deoria.

Vivek Saini (JRF) Ayodhya Prasad, (SA),
R. M.Verma (SA) in the presence of Sri
A K. Sharma (RO,UPPCB, Gorakhpur)
Sri Gaurav Kumar Srivastava, ADM(E),
Deoria and Prashant Kumar, ACM, NER
Varanasi Division, Deoria Junction.
06.10.2023

Approx 3.0 meter above from the ground
level near office of Malgodam building,
Deoria Railway Station, Deoria.

Clear
East -
64

34
13.00
18.00
285
1.175
1.00
335.00

West

(15 Minutes Power Failure)

174.00 pg/m3

s

o7 )0

Regional Officer

25

Scientific Assistant
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Gram: Parayavaran Phone: 2273937

Regional Office

e U.P.Pollution Control Board

Mahadev Jharkhandi, Avas Vikas Colony
Kunraghat, Gorakhpur.

AMBIENT AIR_ QUALITY MONITORING REPORT

Name and address of the Industry : M/S Purvottar Railway, Deoria Junction,
Deoria.

Sample collected by ; Vivek Saini (JRF) Ayodhya Prasad, (SA),
R. M.Verma (SA) in the presence of Sri
A.K. Sharma (RO,UPPCB, Gorakhpur)
Sri Gaurav Kumar Srivastava, ADM(E),
Deoria and Prashant Kumar, ACM, NER
Varanasi Division, Deoria Junction.

Date of monitoring ; 06.10.2023

Location of sampling point : Approx 3.0 meter above from the ground
level near office of Malgodam building,

Deoria Railway Station, Deoria.
OBSERVATIONS:

Weather condition : Clear

Wind direction : East - West
Average relative humidity (%) : 64

Average ambient temperature ( °C) : 34

Time of sampling started (hrs.) : 13.00

Time of sampling completed (hrs.) : 18.00

Total sampling time (minutes) : 285 (15 Minutes Power Failure)
Average sampling rate for SPM (m*/min) : 1.175
Average sampling rate for Gas (LPM) : 1.00

Total volume of air sampled (m3) : 335.00
RESULTS

Concentration of pollutants in pg/m’
Particulate Matter (PMip) : 174.00 pg/m3

\ ) 20"
| n”\'n DET

Junior Research Fellow Scientific\Assistant Regional Officer
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Annexure No. 6

Latitude: 26.501995 P
Longitude: 83.790321

Elevation: 97.6¢7 m

Accuracy:6.5m

Time: 06-10-2023 12:22

Note: Railway station Deoria
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Aanetuye No - 2

h’fﬂ:’_{‘-}ﬁ 1 Uttar Pradesh Pollution Control Board
Ry Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone 0522-2720%28 2720831, Fax:0522-2720764, Email: infofa,uppeb.in. Website: www.uppeb.com
|831a:i}i,:pPEH)GE:'-;EEur(uppcﬁizoym'o,fbmwm:ommnzs  Date: 27/04/2023
To,
M/s
NER VNS DIVISION GOODS SHED
DEORIA RAILWAY STATION, D EORIA,DEORIA.274001 Application ld-)
20903690

COA s hereby pranted 1o NER VNS DIVISION GOODS SHED located at DEORIA RAILWAY
STATION, DEORIA,DEORIA,274001. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

I~ This CCA NER VNS DIVISION GOODS SHED granted for the period from 27/04/2023 to 31/12/2027
und valid lor manufacturing of following products.

r

) Product Quantity Unit

iNo_ | | 3

I Shed Storage 161280 Metric Tonnes/Month
Capacity- 1,61,280 l
MT/Month frit

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as ﬁmended -
(1) The daily quantity of effluent discharge (KL.D) :-

== e

E_!’\'ijf_l_g of EfMuent | Quantity(KLD) | Treatment facility | Discharge point
_____Domestic 2.0 KLD Septic Tank _

e =

(1) Trade Effluent Treatment and Disposal :-The applicant shall opcrate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.,

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by Fax/phone/email with a report in this regard to be dispatched immediately.
(111) The treated eMuent shall be recycled to the maximum extent and should be reused within the premises
tor gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
preseribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Industrial Effluent Quality Standard

[ ___S.No. ___Parameter l Standard

=

(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
relerence w influent quantity and quality.In casc of stoppage of functioning of STP, production has to be

sopped immediately and this Board has 1o be intimated by fax/phone/email with a report in this regard to be
dispatched immediately,
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< treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

snuously so as 1o achieve the quality of the treated sewage to the following standards.

Parameters

S No.

Standards_ &
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control

cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achicve the level of pollutants to the following standards.

—

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of |
Pollution Device Stack

fida) Source 2

1 |D.G.Setof| H.S.D. 02 Sulphur | As per Board
250 KVA Dioxide Norms - |

; and 125

: KVA | >l

Emmission Quality Standards

tS NO. Stack no Parameters Standards

| <9 02 Sulphur Dioxide As per Board

l Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11} The unit will not use any type of restricted fuel.

1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for mecting the ambient noise standards for.night and day time as prescribed for respective
arcas ' zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time @ from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

i-.'.'itnndnrds for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
| Day [Night| Day |Night| Day | Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
BS 75 | 70 | 65 | ss | ss | 45 | so | 40 |

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V ol Environment (Protection) Rules, 1986.

(n) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act. Air Act and Hazardous and Other Wastes (Management and
1 ransboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
invironment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
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Cction, you are hereby directed 10 submit a bank guarantee with minimum validity of one year of the
,ct';nl cquivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/ (Rs. Fifty Thousand

July) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
" compliance of this direction, your consent will be revoked by the Board.

K. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I‘l-

The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

montl: from the laboratory recognized by the MoEF and shall report to the UPPCB.

3

The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3.

Ireated Industial waste water and-domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

1
1.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further dircetion/instruction issued by the Board, legal action
shall be initiated against the applicant.

3.

0.

The upplicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7 The mdustry shall provide Inspection Book at the time of inspection to the Board's officials.

5. Whenever due 1o any accident or other unforescen act or event, such emission occurs or is apprehended to
oceur 1 excess of stundards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9.

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only

LU I case of any damage to the agriculture productivity, human habitation cte. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authonty.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

PULINL OF CIISSION point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

L.
A
2
5

This consent is being issued only for Loading and Unloading Capacity of Shed-1,61,280 MT/Month. |
- Water Sprinkler should be place at suitable location and properly in operation.
3. Environmental Statement Must be submitted before 30 September in the Board every year.
Gireen belt area be developed as per required open land.
. Implementation Report of consent compliance must submit within two months.
. Ambient Air Monitoring Report to be submitted every three months.
The consent will be self suspended in case of closure issued by CPCB.
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~Astry must be complying time to time for Direction of CPCB.

/e D.G. Setof 250 KVA and 125 KVA shall be equipped with acoustic enclosure as well as Stack as per

s<doard Norms,

i
i ¥
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Copy 1o

C1O 6 : UPPCB, Lucknow,
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Imﬂm Provision of Now Goods Shod with 3 unning ine and Rake Haadling PF at ANlyapur HaXt (Other than track work)

Description  Proviston of New Goods Shed with 3 running iine 2nd Rake Handling PF at ANlyapur Halt

- Sub Head Other Ratlway Uzers’ Amennties Classification: Unclassified
| %
Cost Outla Cost
| Afiocalien G pe. Thousands) (in Rs. ﬂuurunil] - Dipartment (in Rs. Thousands) l
Estimates | cap 314394 0 Brosk-Up cril 297992 AbstactCost
! Electical (G) 16402 j
 Divislon Varanazl State UTTAR PRADESH Station/Soction Ahalyapur (ag) (AHLR)
| Budgel Year 20232024 Out of Tum No Vetted Cost 314394
- Gauge BG Route Class Mature of Work Qthet than Saley Related
' Rail Type Sleeper Type Quantity
ROR(%) Feasibllity Yes
:‘m: Not required CRRM
| Vetting Status Vetted with Checknote by Divisien Shortlisting Status  Shortlisted with cost 314394 with remarks: Shortlisted
| Umbrella Work's details :
Process Under Umbrella Work : O _
Name of Umbrefla Work: NER-Upgradation/Modemisation of Infrastructure at good theds (Umbrella work 2023-24)
| Allocation Cost (InRs. Ths.) Outlay Propased (In Rs. Ths.) Current Qutlay Alloted (in R3. Ths.)
' CAP 4572500 200 =00
: _ DRM Priority Work Tag
Opted for expedite execution of work by inltiator of proposal: -
DAM's Personal Certificate Status: - DRM Pricrity Works Tag: «
— Gati-Shakti Tag e
Preposal marked under “atl-Shakti Tag™:
_ AHILYAPUR GOODS SHED HAS BEEN PRCPOSED TO DECONGEST THE DECRIA SADAR GOODS SHED TRAFFIC. AREA NEARBY DEORIA SADAR
Justification STATION 1S CONGESTED AND GOODS SHED IS IN THE MID OF THE CITY. SO THE AHILYAPUR IS BEING PROPOSED AS ALTERNATE GOODS SHED
VWHICH IS FEASIBLE AND SUITABLE LOCATION IN NEARSY AREA
Files Attached:
S.No, Subject FileHame File Type
1 Justification J ahlepd! Document
2 Absuact estimate E ahlr.pd! Document
3 Electrical sub estimale E Elect ahlrpdf Docurment
4 Letter lrom Comm Letter from Comm..pdl Document
5 GM Approval Cooda shed work PH-52.pdf Document
¢ ROR AHLR FIRR AHLR (1).pdl Documant
Download all Attachments
View Other Attachments
| Hoting Vigw Full Screen
[ |
i
Kindly put Gati shakti tag.
SR. DEN (CO)yBS8
13/05/2023 14:40:28
CPM/0S/BSB
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N UTTAR PRADESBAOLLUTION CONTROL BOARD
AT, Annexure No-2
PN |17 A
aJlo 2
Ref: No \\o\ CCD g, wm—r92,/ 3 wear 429,/ 2023 / TG,/ 2023 Dated -=-1=Lo <3
yar #,

I arefleTds / HIet JTefleTdD,
el M /Nefd TS I, Saikdr 9ey,
2afar|

7% i e e /Yo whT e, SaRar wex Rrel wd miEdr @ e |
AR @) AR ud el Ry W 8q SoRaa aftfd were uR Renfud /weer v,
S 5 arg (rguer Parer gd friEen) sffRm, 1981 @ aR-2(c) & sraid Yd sienfie

NRERS :
7% & #0 THosNodio Ree # A sfovo wwem 429 /2023 SfaTer HAR Rig

we 3l g # uRa e faTid 01.08.2023 & T e e 8-

".......4. In view of the averments made in the application, we consider it appropriate that a
Joint Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Ultar Pradesh Pollution Control Board
(UPPCB), Divisional Railway Manager (DRM), Northern Railway and District Magistrate (DM), Deoria
and direct the same to meet within one week, undertake visits to the site, look into the grievances of the
applicant and verify the factual position and take appropriate remedial action by following due course of
law. The Committee may also refer to order dated 16.03.2021 passed by this Tribunal in O.A. No.
989/2018. regarding remedial action against air pollution caused due to loading and unloading at

Railway Godown at Faizabad, Uttar Pradesh and such activities requiring CTO.UPPCB will be the nodal
agency for coordination and compliance.

3. Factual and Action taken Report may be submitied within one month by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.......... " ‘
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknﬁw —-226010
Phone: 2729831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppeb.com - Web Site: www.uppeb.com
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